
1

          IN THE HIGH COURT OF BOMBAY AT GOA

                                        LD-VC-CW-303-2020
                                                          

Santosh Dicholkar & Anr.  … Petitioners
Versus

State of Goa & Anr.   … Respondents 

Mr. S. N. Joshi and Ms. S. Joshi, Advocates for the Petitioners. 
Mr. D. Pangam, Advocate General with Ms. Ankita Kamat, Additional
Government Advocate for the Respondents. 

Coram:- M. S. SONAK &
               SMT. M. S. JAWALKAR, JJ.

Date:-  8th December, 2020

P.C.
 

The learned Advocate General states that the compensation

by taking into consideration the provisions of the new Act has already

been  paid  to  the  Petitioners.  Mr.  Joshi,  learned  counsel  for  the

Petitioners submits that the compensation as paid is not in accordance

with the provisions of new Act, but there is a short fall. 

2. Accordingly,  the  Land  Acquisition  Officer  (LAO)  to  file

affidavit before this Court explaining clearly as how the compensation

has been paid in terms of the provisions of the new Act. Such affidavit to

be filed within two weeks from today and the copy of the same to be

furnished to the learned counsel for the Petitioners. If the Petitioners
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wish to file any rejoinder, the Petitioners are granted liberty to do so.

3. The matter is now posted for further consideration on 5th

January, 2021. 

SMT. M. S. JAWALKAR, J.                                       M. S. SONAK, J.

at*
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